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IN THE CXqIRAL ADMINIS TRAil VE TRIBUNAL 
QJ TTACK B CH ;J TTA<. 

RIGINAL APPLICA111N No 527 OF 1999. 

Cutt3ck, this th 	27th day of July, 2000, 

J.Refflabhaskararn and another. 	
Applicants. 

Vrs 

Unicn of India & others. 	 Resprndents. 

FflR INSTL&JCiloNS. 

1. 	w-1ether it be referred tothe reporters or not? 

2 	whether it be circulated to all the B&ches f the 
Central Administrative Triiunal or not? 

JMfT\N/ (G.NARAsIMw1) 	 (Mi'AyI srM) M EMB ER (JUDICIAL) 	 vic e_i ;ij rV 

A 
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C 	TRAL ADMI NI S TRA U VE T[I 3JN AL 

cu TTCK B EN CU ;J TI'A CK. 

rRIGINAL APPLICA]I'N N', 527 OF 1999. 
Cu t tc k, this the - 7th day of -  July, 2000, 

CnRAM: 
THE H'NOURABLE MR Sf14NATh SOM, VICE-CHAI RMAN 

AN I) 
ThE HoN'U RA3LE MR. G. NARASIMHAM, MWdER(JUDICIAL). 

M rS.J. Rernabhaskaram, Aged aoru t 43 years, 
W/O.Late S.Bhaskararn, -Sirr Mechanic HS(i), 
Refrigerati'-n and Air crciditi.-ns, 
QrS.NO.P-33/l(Type--II),INS,Chilika,DiSt.KhUrda. 

R.Bijukumari,Aged aorut 21 years, 
D/o.Late S•l3haskaram, Qr.No.p-33/l 
(1'pe-II),INs Chilika,pr,N1 chilika, 
Dist.KhUrda. 	 ... 	 Applicant. 

By legal practiti'ne r s M/S. G.N.Mnhapatra,B.N.Mhapatra, 
P.K. Saho, A. K1 Mohapatra, 
L. N. Patel, Advates. 

-Versus- 

Unic of India represented thrr1igh its 
Garriscn Engineer(p) ,Chilika, 
P. '.N. r, C., Chilika, Djst.Khurda. 

Asst.Garris -n E -1gifleer, 
F/N (p) , Chilika, 
INS Chi1ika,Dst.Khutda. 

Resp-viden ts. 

By legal practiti -ner sMr. A.K.Bose,Seni-'r Standing Cr9insel. 



ORDER 

MR. SOMNATH SOM, VICE-CHAI1AN 

In this Original jp1icati-n,under sectiri 19 of the 

Administrative Tribunals ACt,1935, the two applicants,widrw 

and daughter of one Sanku Bhaska raii, ex-sior mechanic, 

Reft±geration and Air c 	itirns,wc,rking under INS chilika,have 

prayed for setting aside the order at Annexure-6 and to direct 

the Respt-ndents to allrur the applicants to pay huse rt at 

the normal rate at which they were paying uptr, 30th Septenber, 

1999. they have also prayed for a directir'n to the Resp'ndects 

to allrw the applicants to retain the quarters till the prayer 

of applicant No.2 for rehabilitad.n assistance is finally 

decid. 

ReSPrfld€ntS have filed cinter opposing the prayers 

f appitcarits. For the purpose of considering this original 

Applicatirfl,it is not necessary to go into too many 6acts of 

this case.. 

Mr. G. N.M "hapa tra, learned c rfl5 ci for the applicants 

and hLs ass.-ciates are abst.No request has also been made on 

their behalf seeking adjcmrnent.n the last .-casion also 

learri& ct-tinsel for the applicants was aosent.In viei of this, 

we have decided not to drag on the matter indefinitely and 

heard Mr.A.K.13r,se,learfl& Senior Standing Ccinsel for the 

ReSP-'fldec ts and have also perused the records. 

HuSband of applicant No.1 and fa the r of Applicant No.2 

passed away On 219.ccordiflg to rules, in such a case, 

the surviving family is entitled to retain the quarters for 

One year or upto the date of superannuatit-n of the employee 

whichever is earlier.CCordiflg1y, applicants were allcwed to 
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4 	retain the quarters till 30th of septerner,1999,in the order 

At Ann cxure-6, applicants have been directed to vacate the 

qrs. -n 30th of septernoer,1999 and it has been indicated that 

on their failure, B.,2,500/- will be recovered fr-rn itheir 

running aCCcL1nt.At the time of hearing, learned Senior standing 

-rUnsel Su,)mjtted that in c-nsjcieratjr-n of the difficulties of 

the applicants, Departmental Authorities have further Ccsidered 

their reprns(anatirn and have allTed them to ceain the quarteLs 

till 31.8.2000. Learned senior standing C'- nsel has also 

submitted and filed a petitii sigied by the applicant N.1 

indicating that she will vacate the qrs. on 1St of Septemer, 

2000.In vi 	of this,  as  the applicant has already been alled 

to remain in the questions beyond  31)tI Sept&ier,1999 

till 31.8.2000, their prayer for quashing the order recuiring 

them to vacate the quarters after septernber,1999 has bec -rne 

infructutis. As the applicants have been allried to retain the 

quarters upto 31.3.2000, the Respondents will only recover 

the nrmal rent as per riles fr 	the applicants till the 

peri1 upto 31.8. 2000 and not on market rate atRs.2,500/-1M 

which has been directed to oe paid in order at Aflnure-6. 

1st prayer of the applicants is accordingly disposed of. 

5. 	The second prayer of the applicants is that RespcdentS 

5h'-uld be directed to al1i the applicants to continue in the 

quarters till the prayer of the applicant No. 2 for cpassi onate 

appointment is disposed of. we find no reason for issuing such a 

direction because ahpassionate appointment can not be claimed 

as a matter of right. Olesticn of givirigcrnpassionate appointment 

to applicant No.2 is also not the subject matber of this present 

application. In vied of this, it can not be said when the case 

of compassionate appointment to applicant No.2 is decided and 
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*4 and with what result. In view of this, we find no merit in 

this prayer of the applicants and it is also accordingly 

rej ec ted, 

6. In the result, 	the o riginal Application is disposed 

of in terms of the r,bservatirns made above.No costs, 

(G. NARASIMHM) 
ME243 ER(JUDICIAL) 

1(NM/4. 


